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made and, that certain grants ares
given for five years, I ag a Vice-
Chancellor felt it woulg be difficult
to implement it. On behalf of the
Inter-University Board, we met the
Finance Commission. They assured
us that when they consider the com-
mitted expenditure of the States,
they takc account of it when they
allot further grants to the States.

Shri S, Kandappan: Was it convey-
ed to the States?

Dr. Triguna Sen: Yes.
to the States.

Bhri Hem Barua: The hon. Minister
is trying to throw dust into our
eyes. He was Vice-Chancellor of g
Central University and not of a State
University. There is a lot of differ-
ence between a Centra] University
and a State University, It is the
State Universities that are suffering.

Dr, Triguna Sen: My hon, friend
knows that I was in a State Univer-
sity.

Shyi D. C. Sharma: All are suffer-
ing, from primary schoo]l teachers to
university professors, whether in
State Universities or in Central Unl-
versities.

Shri Tenneti Viswanatham: The
Minister has stated that if the States
do not agree to find the 20 per cent,
he cannot force them. It is not a
question of unwillingness on the part
of the States; it is a question of their
incapacity. Is the Minister aware
that some of them have proposed tnat
whether the 20 per cent is given or
not, the 80 per cent from the Centre
_might be given to them so that the
teachers would be benefited at least
.to the extent of 80 per cent?

Dr Triguna Sen: No,
do that,

srafna do oy : g
Wt TR ag Ty g w4 f
7eq 2w ¥ fay favafrorm §
o § ¥ ®\ favafmameg § feay
TRy Y i § ?

It is known

we cannot

UGC's

6406

Dr. Triguna Sen: I am sorry I can-
not say.

Shri Jyotirmoy Basu: Although it
is true that the West Bengal Govern-
ment has agreed to pay 20 per cent,
we gather that universities located im
that State are not implementing the
recommendation, specially
Calcutta University. Has the hon.
Minister trieq to find out the reason
for that, ang if so, what is it?

Dy Triguna Sen: I do not know
that, I am going there on the 20th
of this month. I will enquire from
Calcutta University.

SHorT NoTIcE QUESTION

N.C.D.C. Collieries in Bibar

+
S.N.Q. 16, Shri Ramavatar Shasirl:
Shri Bhogendra Jha:
Shri K. M. Madhokar;

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the All Indian Trade
Union Congress and the Indian Na~
tional Trade Union Congress have
given a call for complete strike in
all the N.C.D.C. collieries of Bihar;

(b) whether this strike is aimed at
drawing the attention of the Govern-
ment for the implementation of the
decisions of the Wage Board, the
payment of arrears of bonus and for
banning the retrenchment of workers;
and .}

(c) if so, the steps taken by Gov-
ernment to meet the demands of the
workers?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) Yes,

(b) Yes.

(¢) Recommendationg of the Wage
Board are under active consideration
of the Government. With regard to
other issues, steps are being taken to
settle them.
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Shri Hathi: These points, as T said,
are being considered.
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Shri Hathi: We are at present con-
sidering three questions: wage board's
decision implementation, payment of
arrears of bonus and retrenchment,
So far ag retrenchment ig concerned,
we have enquired, and the NCDC has
at present no proposal to retrench
any person, except the other colliery
which is to be closed, for which com-
pensation will be given. The Second
is the bonus question which is being
considered, and the third is wage
board. The others gre not questions
relating to this one,

ot TrEATT e were ARy,
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Shri Hathi: That may be asked of

the Ministry of Mines and Metals, it
& not for the Labour Ministry.

eI WA o yEw AR ¥ g
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8hri 8, 8. Kothari: Will the Minis-
ter kindly inform us whether it is a
fact that there is a considerable sur-
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Plus of labour in NCDC, as a result
of which considerable losses have
been caused to this concern?

Oral Answers

Shri Hathi: Not that there is con-
siderable surplus of labour. One
coal mine, ag I said, is being closed,
and there naturally there is surplus,
but to them sufficient, adequate com-
pensation will be paid. With regard
to the others, I have no information,

Shri Tridib Kumar Chaudhury: The
Minister said that the question of 1m-
plementation of the wage board’s re-
commendations is under the con-
sideration of the Government. Will
he tell us which department of ihe
Government? Does he not assure
himself, when he appoints the wage
Board, that at least his co'league in
the Ministry of Mines would be will-
ing to accept and implement the re-
commendations of the wage board?
What is the fun of having a wage
board if the Government departments
themselves do not agree to implement
them? What is being considered by
your department?

Shri Hathi: There is no question
of any ministry not agreeing to the
appointment of the wage board. That
is one thing. So far as implementa-
tion is concerned, there also nobody
anticipates the recommendations and
the financial implication of the cost of
aoal. There are various industries
which are concerned with coal, rail-
ways, electrical undertakings and
other industries. What will be the
effect of the price of coal on these
will have to be considered. So, the
question is not of not agreeing to
implementation, the question 13 to
consider what will be the effect of
the rise of price in coal on other
industries, That iz a rather difficult
question which has to be considered.

Shri Tridib Kumar Chaudhury: You
allow these people to go on strike.

Shri Hathi: They are not on strike,
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I think they will not go on strike.
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8hri P. K. Ghosh: Is the Minister of
Labour aware of the fact that due to
abnormal delay in the settlement of
a large number of long-standing
grievances including the no imple-
mentation of the recommendation of
the wage boardq and payment of
bonus, there has been great dissatis-
faction among all the gectiong of the
workers? Is the Minister also aware
that due to non payment of drought
advances, or loans which other
undertakings and Government Jjepart-
ments in the area have paid the em-
ployees have gone on strike from
the 14th of this month? Will the Mi-
nister take up the matter with the
Ministry of Steel and Mines to see
that the drought relief gdvances are
paig without any further delay so
that the present strike could be cal-
led off ang the other strike for which
notice hag already been given could
be averted?

Shri Hathi: The question of imple-
mentation of the wage board recom-
mendations does not arise because
they have not yet been accepted;
their implementation will come only
after their acceptance. But I can cer-
tainly understand the anxiety on the
part of the workers that the wage
board recommendations should be
accepted and implemented, but as
I said implementation will be the
second stage. Their anxiety is that
whatever  Government wants to
decide shoulg be decided early. In
fact 1 had discussions with almost
all Memberg of Parliament and also
the other well-known leaders who
are interested in the coal flelds, and
I am trying my best to see that the
Government comes to decision as
early ag possible. So far as the other
points are concerned, I shall cer-
tainly take it up with those concer-
ned.

Dr. Ranen Sen: It must be known
to the hon, Minister of Labour that
one of the main reasons for ihe dis-
contentment of the workers is the
non-implementation of the decisions
of the wage board. When the wage
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board takes a decision, it takes a
decision after taking into consider-
ation the price of coal, the consum-
ers' view-point, the colliery owners
view-point and every thing relevant.
After considering all these, it
comes to a decision. They, why
shoulg there be any delay in the ac-
ceptance of the decisions of the wage
board or in their implementation?
Why is the Government takinz so
much time and rousing the workers
against the NCDC?

Oral Answers

Shri Hathi: I know what the hon.
Member has said. In fact they were
discussed glso with him. There is
no question as to whether I know in
the wage board does not take into
consideration all these things; the
wage board take into consideration
all these things. There are some
observations made on this point. It
also suggests certain things. For
instance, if it suggests that the price
of coal should be raised or that it is
necessary tg raise the price of coal,
what is the impact of that rise? The
rise will have agn impact not only on
certain industries and the railways but
also on the other consumers because
other prices would rise. It is there-
fore necessary to consider all these,
I may assure the hon. Member that
we shall try to decide this question as
enrly as possible. In fact T am eager
myself that it should be decided
quickly.

Dr. Ranen Sem: How long will you
take?

Shri Hathi: About a month, I have
said.

Shri Kartik Oraon: Ts it a  fact
that their long-standing demands
had been referred to the regional
labour commissioner, Dhanbag for re-
concilation but that he has been mak-
ing unnecessary delay in finalising it
and this attitude is responsible for the
mounting  dissatisfaction,  telling
upon the loyalty and team spirit of
the workers and, if so, will the
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L]
Minister be able to let us know whe-
ther he could find it convenient to
prevail upon the officer to finalise
the reconcilation without any further
delay?

Oral Answery

Shri Hathi: There is no question
of my finding it possible to ask the
officer concerned; I shall certainly
ask him to expedite. There is no
question of convenience or inconven-
ience here.
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Shri Hathi: So far as the bonus
for 1965 and 1966 is concerned, the
management of the NCDC has agre-
ed; I do not know if there has been
any difficulty in the last year.

Shri Lakshmikanthamma: There
is a general tendency to retrench
workerg in the coal flelds every-
where. 1 want to know whether the
Railway Ministry and other consu-
mer ministries consult the Labour
Ministry when they go in for dieseli-
sation so that dieselisation may mnot
lead to retrenchment of workers in
collieries.
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Bhri Hathi: I do not think the use
of coal or diesel has much to do with
retrenchment because coal is in de-
mand. The question is one of rise
is prices., If there is a rise of 5
per ton, it is a rise.
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8hri Hathi: I am fully aware of the
facts mentioned by the hon. Member.
It is not a question of the NCDC not
implementing the decisions of the
wage board. Ag I said, the imple-
mentation is the second stage. The
first stage is accepting the recom-
mendationg and to calculate what
will be the impact of the rise in price
on the other industries. But, as-I
said, T am personally eager that this
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should be decided as early as possi-
ble. In fact, I have met the union
leaders and persuaded them not to
go on strike. At least in the course
of a month, we shall be able to
decide.
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8hri K. N. Pandey: Generally it is
found out that while the workers are
employed, the employing Ministries
do not consult the Labour Ministry,
but when the matter of retrenchment
arises, then it is the headache of the
Labour Ministry. Will the Labour
Ministry keep a watch over the ques-
tion of employment in the beginning
so that the question of retrenchment
due tb surplus labour, the so-called
surplus labour, may not arise at all
in future?

Shri Hathi: It is a fact that when
there is retrenchment, it becomes the
head-ache of the Labour Ministry to
find out employment for the surplus
labour. So far as employment is
concerned, everybody is intercsted in
getting more people employed, and
then nobody asks why more employ-
ment is given. It may be that the
Labour Ministry might be interested
in getting employment, but if there is
retrenchment, we have to suffer the
consequences,





